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(BY HON'BLE MR. JUSTICE

He are no« i-'or.ed that the special leave sought
by the respondents has been declined by the Suprene Court
on 3.9.1993. By our earlier order dated 28.5.1993, .e
directed payment of the pay and allowances to the
petitioners for the period fro. 1.7.1992 to 1.1.1993
within a period of two weeks. We are informed that that

order has been compiied with. Now that the decision of

the Tribunal has attained finality, the respondents aie

under an obligation to pay the pay and allowances from

^^^.1.1993 onwards and to comply with the other direction
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'cernate employment to the
petitioners in the light of thp nhor the observations made by the
Tribunal.
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